
   

     

 

   

       
  

        
      
    

      

     

   

 

    

    

        €       
         

       

            

            
    €         

           

           

     

         

        

   

     



   

         

          

             

            

             

         
          

           

             

           

         

           

 

            

          

             

          

         

         

         

 

              

             

               

            

             

                  

           

            

             

            

            

    

            

        

   



   

  

           
  

             

     

            

      

   

            
           

             

             

          

          

             

       

         €    

            

             

   

            

       

            

            

              

           

          

          

    

              

           

             

             

      

   



   

            €     

             

              

       

            

               

           

  

             

            

    

            

            

     

            

          

           

           

             

           

            

    

            

              

        

            

               

     €         

     

             

         

             

         

              

   



csA No.868 0F 2017

of receipt of the notice it will be presumed that Income Tax Authority has no

objection to the proposed Scheme as per Rule 8 of the Companies (Compromises.

Arrangements and Amalgamations) Rules, 2016.

17. The Applicant to serve the notice on the Reserve Bank of India pursuant to Section

230(5) of the Companies Act, 2013 as per Rule 8 of the Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016. lf no response is received by the

Tribunal from the Reserve Bank oflndia within 30 days ofthe date ofreceipt ofthe

notice it will be presumed that Reserve Bank of India has no objection to the

proposed Scheme as per Rule 8 ofthe Companies (Compromises, Arrangements and

Amalgamations) Rules, 201 6.

18. The company scheme application includes an inbound merger in relation to

amalgamation of Ayush Investments Mauritius Limited ('Transferor Company 2')

having registration no. 093248 with Ayush Diamonds Private Limited ('the

Applicant Company') through this Scheme of Amalgamation under the provisions of

sections 230 to 232 alt.d Section 234 of the Companies Act, 2013. The Transferor

Company 2 was incorporated on 22nd day of February, 2Ot0 at Mauritius under the

provisions of Mauritius Companies Act. The Transferor Company 2 has its

registered office at Suite Gl2, St. James Cout, St. Denis Street, Port Louis. The

Applicant Company submits that the approval of the Reserve Bank of lndia shall be

obtained for the merger of Transferor Company 2 with the Applicant Company

before the final hearing ofthe Company P€tition.

19. The Applicant to file an afhdavit of service of the directions given by the Tribunal

not less than seyen days before the date fixed for the holding ofthe meetings and do

repon to this Tribunal that the direction regarding the issue ofnotices have been duly

complied with.

V. Nallasenapathy, Member (T) B.S.V. Kumar, Membcr (J)

Date: 14.09.2017
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